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The House then adjourned for lunch at one minute past one of the clock

The House reassembled afier lunch af iwo minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: We are now taking up the Payment of Wages
{Amendment) Bill, 2017. Shri Bandaru Dattatreya.

GOVERNMENT BILL
The Payment of Wages (Amendment) Bill, 2017

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move:

That the Bill further to amend the Payment of Wages Act, 1936, as passed
by Lok Sabha, be taken into consideration.

The question was proposed.

S1. GOERE SfeAl (Hed USen): AR SUEaiy ofl, Feiqi & e @l
gfead we & fory, gean &7 & oy iR w9 9= WA aRA & AT g8 gw v
e 2, forea! omel & 91 W, Iwamie oaed 21 S @ gfd & % foy,
ey HI [Odue & w9 ° uka e & fov gl w oA oow 5= o e
e e fdae g9 e 21§ s e @1 Rl wRd gy wee 9 b
AOlgR] & I W AT P AT TP W] IR &1 8N a9 & IS 3R i
&5 W gART Sfd w1 BYdl 81 9 A g, rfgprd, fnes, onfEnes ok I+
ferce afin @M ®med &1 9fn eifogse ey § odaRal &) wen FRar &4
BITT o T8l 8, gHifery sAR I8l R uisd & & "uigxl @) e | e giy
Bl W@l 21 gafery Ud siftm] & 9 #, S99 qraE o gifeug e & oy g e
AT AR Bl A e e quigl @) quigd) & i @) vgld el Wee e &
forg, RAfmfa @ & faT 2, It regulates the payment of wages of certain class of
employed persons. $9 3M&FRM F e I/ HegE Y €, 2005 # ifaH I” Hew
BT 27| 3% SMAFRM ®1 GRT 6 AT I PR 8, Section 6 of the Act provides
that all wages shall be paid in current coin or currency notes or in both. I8 ST
OIRT 6 8, $9H gudy feer w2 b ey Sl eda) @), siffe @) yaaE @, 9
arg gHR udferd Riad €1 a0 Aie g, 3ad weaw 9 ol S b e wed 8, ug
ST fagelavur ganr 2, S9h B ¥ 2l 39 9w § el @1 S R @1 vdrs
BT aifey, 9w fRrf @1 o yare w9 9 FEla o & fog 9z 9 9gd o)
gl g ofl, 9w efe 9 w' fdus o & @ gen 31 uw fadee 28 fades, 2016 @
F 2 20 s = e | g O s O a0 S ) A o 13 e e ) R e e
TS o Sy, forey, 991 g 1 srae aRRRIRT & PrRor I @18 qRT 21 81 R
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[S1. g RR Sifear]

o7 gufery Aofgel & YA dl GRTFTd S o forg 59 A &l T vsl 3l
U MAQY h HEAH § HUGR] b WIAH Bl ITb wWidl § Ad B DI, Ih
AT DI AT P w1 U gt IR R RS e Re 3 O o uEd
I &1 F® AfeR ol § @ PRt oA e © 6 98 e avs ¥ or g
IrEd] 21 98 TG W I AEdl § Al b P g GG A8 © A7 R Ih GRl
H IAD YA DT ARRVT B R MY, TRIHR DR G2 oI, s fou Swd o
dfcre waweny Sudaw ¢ fhe W) guel gFiaa axa & foay sarr wogd) Hem
e, 1936, Sl 4gd RIET 8, SUH U8 U G e bl b gl 8 ol U
fafe g8 wu H usi ¥ uEgd 81 w1 B YAIdE @) ugld ol Sl-fRd 91 @ us
Sur § el wrer €Y uw e, dudw ot Qe # ) g wwnd) s 8, Wit sA)
referaeen @ ya Frad HEAH <A1 B 39 d¥g 9 U8 ub wurd] Syrn e wr Rl
NI UEd |l 3 UG, StRNGS, YOS, $id, SRANT B U IERI T At
H I PY AP AT @ W1 H RO BT BT UG HY T 2| O T8 IGhT
e 7 3T TS ¥ AR 39 IS P g e A G HA & [ Aw A9EA anl a1
P 39 [AEaEm & AT B @9 I8 ©, o Al 1 6l Ot g | s
@1 Bre 1 g1 ugl gAwn g Rrerd edl ol f& 49zl @1 ol e fbar o
@ %, 99H g1 a6 81 X' § A wll aprarT w2l oft 81 %91 81 359 W
@1 gfeud &t & ferg a8 wh 9gd g amavad iR RENHE ®ed ¥ [h 39 e
& fagad B WRT &t &1 @ far syl gatay § argan 6 59 srarcy o 84
ot & wu A yRafia & & wm w1 H ag W weT AR B gHE BRU
UG, I TR HHART T ACHT B F@eed Ja7 2, Iqh1 A ghiTaa
gl el 2 3l ¥ I wHEr] W1 Ao o) i [ =@, S afiel & R
@1 gt ARFG &, I ARl & @ 78 376 {7 geen e &=+ & Td Agaqul
IUT BN S e & TEa 9 9 S USRI A @1 B IR T g, a8

agd Hedyul aliv o) B

STEAMfT ARG, BHN <9 H W dvg 9 wufed oiv evfed &= & sfdw
&, 97 9 & weumvr ol 91 B TRy § Awi W Uw w9 B osEn gur
AFE AR & gf@ 2, 5 @ B B sl @ 99 81 € o ' Us
o] GHy 9 gaH oM & U 9HE daq 9 b S avd b 9R ¥ 9 w8 ol 3
AR 7ol H & PRI & A6 4w &2 37 aul 9@, 1900 U WP 3@ qP,
ST JET &, ¥ 39 &7 # P Pl W8l g1 H ofaT § (o gl @1 o ger aa7
faeifern & g9 & fov Sur e A B 39 efe W WNaN 39d 9N O
Fifvaa ©9 9 ISR SU™ HT @ BIH P BN ST H contract labours E,
8, Alarg) & wrfaal ok werEw ¥ eR BW A 9N quaE givad @ ud,
d01 & HETH ¥, b &b HETH & AT S Widi H AR P b HEAq &, df q8
qgd AT DA BN YR 4 db ey usd €1 -9 Ao & @ g fby
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Ffgaa wu 9§ wam 9201, g 91 S 9 wiaw @) 9 DRt & aratd g ave
G D] HHAE 911 B, 38D A< gs Wl yeb baH B, fSrasl gRfTad eed @
IYR HET B

neigd, AT f9dve 9ga g1 STanl § ofR e #f 21 il & fea
HET AR, Yib g Al S 2 B

"B IR B g,
AR T HTGR- R,

foh g WRE & woIgR] BT & S BT YD gl U ¥ WRBR o 59 Qs
& wu H g9 e d va weaygl e fber 21 g9 R9ue @1 wiRd e @
fory ofiw @ @M & fory Mivad w9 9 wReR @1 AftFeT dRdr g, @ Bl §

AT & forT ST @ fHRor S arer 8
wift, difsa, sfoa o9 @1 9Fg 99 ard 890

# 5 [Fa &1 W o g a=Es]

sft AgyEs el (o) a7, e 59 i W g g @ A G, g9e
fory # amuent viforam areT @R g1 W SNl s U U fvemul @) R enenfid
DA drgdl %;‘1 fd this is the most neglected legislation as far as implementation
is concerned. SHHT S gEfey ol o1 fh g Sl @ dUs Ad # &M Hd o
2 7t & gaa o9 #ifde S9a1 a1 921 Sd @ 3R diad 9 fh a8 susT o e,
PUST 919X | d9dI 2R IG5 & 3991 a%are o @il 9Bl 8eM & v 3R suat
frer & forg 991 99a ASIGR] T S Sy dSl, Aolgll & WISl 1 O dsls @S,
IR AT piece of legislation 3T & ST 7oIGT T HRAT &, I AoIGE P AP
g§IRT compulsorily cash U RS AR Su@! IR T @t TI’a‘l fﬂ%ﬁ SREaI
97 S IS, I dOIE I SUD] ST Rebls W@ P AT HIAT TSI elfopT
S-S |9y 21 dedl AT, Industrial Disputes Act 32T, Bombay Industrial Relations
Act 3TRIT 3R Eﬁ% Acts 37| a8 4 frad € 4 regulate §_5E, efeb Payment of
Wages Act ﬁc_'gﬁ[ Q?T[ neglected piece ¥EI, T I # Labour Department T wTET
PY SEd Pcb_{ﬂ, Fifen organized industries Qﬁ, d 39T 39 GHY Y Ih] T é
Seft offi 59 aoTe & Al 1 58S HIT SAGT BE B DI S6d "o ol gl
R, Aol g R 27 fﬂ%ﬁ wages HR-8¥ Fgd g, qgd Ht industries ¥ industrial
workers @1 R2Ifer 8 Wt @ 2rdl TI’% 3T unorganized sector & AroY B qdedl
TR The worst part is, & Wi & off fsurdicw €, S 98d @He & ares
casual labour permanent T g’J\T, I daily wages P HUT ITHT PIH YT TG
I by e g i Udr step 2T ST Minimum Wages Act & ded ol BH ferg
Sird 9}|, R%TFIELQE_\”[ = 39 Bl Bl drought relief work 3w {\‘ﬁ works & A 34
Bl DI DT BY Minimum Wages Act & T 26 b A exemption g fem e
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[#1 \eye Tl

exemption @) auig | ffy ug §‘f§ feb @ 9 Minimum Wages Act el gl B B
Sid 99 U dg Act ol el sid1 8, dl S9b! Rais x@d @) Wl suer s qgl
qs_clnl 2 999 UBd Payment of Wages Act P araY o frfa deT E}L %, I8 I8 T
f& you know, all the Departments of the Government, by and large, of all the State

Governments of the country, say, for example, PWD Department, Forest Department,
Irrigation Department, they always keep casual labour. @RI Supreme Court @7 ST
judgement 31T %\’, IHD ATAN Y Eﬁﬁsﬁ el T minimum wage | A T %, dl
g8 R A ST %, it is forced labour. 39 dvg & minimum wage Dl compulsory
@ four e, dfed feadt @ oo xRl 7 e ws 9 9t minimum wage @1
payment I | eRiar fewrs 2 39 ave 9 ferfy @ g s 2 fe Department,
in which they are keeping casual labour, d 3@l Reid & 781 wad 8 fade @
Q@[ BRI %, SIT AT # 20-25 &7 =ed 8 A1 30-40 &7 = 2 Say, for example, ‘1?
I & 3AGT Forest Development Corporations 21 1 ) mines and forest produce
g, ISP anfeai 3R g3 AN SHTAl & 3G PGl &R ©, that is a regulation
between the Forest Development Corporation and the casual labour. 3} TR A=l
Afforestation 1 Tdel grg gl ATl I9H ol plantation A dTel HulgY %, Sil ﬂ"lfﬁrﬁﬂr
%, Sl sapling ELIG) %, S EIE] EEIG] %, Sl y@IY & hedge ERIGE Rl =T EC IR
Eﬂﬁﬂ.\_ﬂq‘?%, ﬁﬂ’ﬁ[ﬁl@ff[ casual labour %ﬁ%l:{ﬂﬁﬂﬁﬁﬁﬁv_\”ﬁﬂﬂEﬁﬁﬁﬂﬁé
] ofidr g 3w A gl el Bl wage slip € ol 81 37 wivee Rurdde 9 R
wage slipﬁﬁ%%ﬁmwwg,ﬂ@ﬁ?wage slipaﬁfﬁ[ﬂﬂﬂﬂﬂ%‘g’w%
they have to keep the record. 3TWY wage slip ﬁ, Tl at least, they can claim fm
240 &7 81 w7 €, 3afay # Provident Fund &1 H 8PeR I99dT € 3R Gratuity @7
# sHER T ?-;I MNow, this is all done by the Government Departments. | am not
talking about the private people or private employers. The worst part in this country,
now, is, most of the Government Departments keep the casual labour as a labour

without giving them any benefit of labour legislation. IaH Payment of Wages Act Dl

a1 wara g1 7€ Y1 BT 8, @i Auiqy dgad W8d B U aR) d 95d oI § el
3RR 3% 240 T €T gu €, @1 1= i €1 w9 g1 fAv oW €1 39 B Reie T81
T SIdl %, ERGadl wage slip 81 ) wrdt %\’, ifep amR Eﬁﬁ labour XTI hlH CTal
Il B, SR SUd wage BT 3R g5 oIl &l SSTeY0 & fo7 i Forest Department
% 3T BT FE ATl FDHIGR Bl qT B, IUH UM 774 I AR ey &
TRAT BT &1 9gl-918l WiCIF BT &, d8i-d8 oiidy SR Jd Bl Bl 8l S99
fﬁi’s‘ i ranger, Tt 1, without giving any notice, 3U¥ I SoraY faedl C'&QH“I Sz U<
9 wabar & a1 o s 99 @y g, SHe! 98 7@ dd1 8, gudl Ferd gar
g1 7 BIad & X A @ B ax % 31 ¥ R sgre et seel wogl e
Irrigation Department EA LG ElEMEC I Irrigation Department <l HgH SATGT PIH
NREGA o 2G¥ BIAT B NREGA & 2i&Y fixed wages Bl 2R IADI Irrigation Department
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BRIV X1, Al IHPI 300 AT 350 ®UA 1 U, dfhT 3R NREGA & 3fa¥ Idl
B TG Sy, dl H U9 <A 1ZI%%[I Forest Department T Sl actual departmental
work 21, that has been replaced by NREGA 2R NREGA ¥ 21myal wage slip S @l
SYd @1 A2l ysdl, | gl d dd ® 2k 7 g NREGA & @Gy Payment of Wages Act
ST BT 21 JRdl Avlg $UH @19 BRd 81 O duic & HU% adi 8RN, a9 § gt
ERIERIMED ?{\‘Teﬁ 3G by and large, Government deparlment &l regular work ?}[,
how that work was transferred into NREGA. ST el NEL Eﬁaﬁ @1 criticize @Y ?}[,
arsl @ &1 g1 Gedr a8, Wi T g9ic & A% IdE TG @ qid e
2 R T3 Yadr @I 9id W aME T NREGA H ST &M &Rd 8, I901 100 T 3t
Ao &1 T &1 BTl 100 &7 &1 Aoyl & 3ia¥ 3R’ 87 Rt seasonal work
Eal ﬁﬁ, GERGI they are seasonal workers, so, all the labour laws must apply to them.
Why are they given an exemption? ITH FHIT minimum wage DT DT FIFI\?I—S’(T BT
%, E'{ﬂﬁ Srcakl exemption ot né %, TR 3‘\‘1’053 clarification I % g gy oo 8
& 2re a1 Rith v T & 8ieT 21 99 AT under the Act © AR SADT TH IFRA
ot ToReY E}L %, wifeh T Labour Department 3BT Eﬁﬁ cognizance Tl %, ?{x‘T[%I'Q
Payment of YWages Act 9 31?1’41(?[, T 1 ST@T wage slip &t ot ® i T € 3us
AU SAdl drs adl 81 ana dl fRifa el dt wwe 81 9E 21 91 eme A
dIeEdTE B, AT IADH] HY ydrde H wHl axdrt & [y da and €, dfe do A
4T withdraw B9 d1elT =81 & 2R WRaR S9aT1 Bl Rais 8] w@d] 21 2mvd 9re
S8 DI Dl A DA B R machinery 87 NREGA & 3fddld 2r amy 15 &9 &
3gY ®H g1 éﬁ, ard compensation & vhql¥ Eﬁ %I TSI # ®id 9 g el
[GRIRER ?{*I’dﬁ unemployment allowance e anfey, et St ag T2l fean wm
?Tﬁ'a)_\”[PaymentofWagesActaiﬂ%HWﬁv_ﬂTWWIWmﬁﬁiﬁﬁéﬁ
gy, o agl w e o # wrdl @ oid 2 ward 98 @ 6 aw ar 8w o ey
d, ofteT deoy Jaex, SRl glaTdd H 10-20 AN B BYd © A1 SRS Jaey |
STET 10-20 AN &M B T, g8 I 1 T8 O T, W) 59 o F ol HUS AR
RITMETS WaeT H & $ o, 301 ool a1 RRrfa 27 79 few oew MR
AR Tx feudde ¥ 8, tfegar dax ey 9 781§, dfhT dax fendee 9 @@
RAET & SRrAcls 15-20 Hidl H g8 21 99d1 €I P4 goll 81 Idl dofe 1l &H
BT T ARG, TSl A8 SN AR AFAR 5w, ¢ o Sff 91 ¥ 9 & =rses
WER P 3je¥ I STIRE gU, 9 af e Wt TE1 gUl

[Suawrad (3fl gu=g @R @) FonfT gvl

S HUY T 9 BT U, U@ O 919 ) 89 o STl w@r ey S9
YA 3P dolsl Tde & 3icX o9 SR, = SUd Rale T@H, F1 S9 37 d& 3
GHe DRl AT 9 GHE B, 2079 1T U dvd 872 Who will ensure it? As far as

I am concerned, this may be a very good piece of legislation for the unorganized
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(1t wepge e
sector, b sach 9 H, § Mwey "igd & ST dredl § 6 2y @ ol drsd
2 2w U 2ifwm doisl Ude & 2r<ild S UHe o &1 S8 seedlde xEl digd 87

gz, e 2T dulsl & 23igy ol ferar %, a9 # Yl dradl %;—“All wages shall
be paid in current coin, or, currency notes, or, by crediting wages into the bank
accounts of the employees.” cheque, 3T INHR & I%qlc(HQﬂ I A 9w I Te
F15Ul All the labours which are employed by the various Departments of the

Governments as casual labourers, let their wages go into their bank accounts. Let

there be a record. You examine it and find it out. Why is the Labour Department not
doing it? # o1 dlefell § fb efax fsurdde gar Y&t @i 2 3l ®ii Naga gudy
Bl 87 3ol aoig 9 Wl wIGT hoprdacs g3 ol Wed Ugdl ward 8 oM e
@l b em foemT arfsul

¥, Wlidedy oex @1 grdd o gud W) SuiET WX 2 99d el dee @
gt 2l g 2 ¥ wiideear feurdie & we 8 & SEse W ggr feet W e
T 3 T8l BN & 3% 3md w4 T2 oy 2, wife S9H w9l SIS arred
ET 21 U o9Y furdHie ara | A 21 SS9 Tt s ¥ feurdie & sy
At =% 21 M awE #{ P A g 6 afE e IReR W B Bimd FRA1 T, 1
A e IRPR I FoR! dA gsdl 7, it I AT 2 B R 3UD FUX A
GBIl BRI, o1 =T 3ifsoiar= gicfthde @zl

They don’t do it. 3R gH® aug &, # afe 10 a7 &M &6 AR 31 10 &7 @
e =gl Fraar 2, a1 § @wi 2w fhew @id #§ s A gee, § snod ey
anmueh feurdde & o g b sw afg 5 w10 fas @1 dde = ) fawn sian 8, o
P ABF B, T HIEM & T & S R Budiec & Haw?

R, § qar aEd g P 9ga R 9rn S 2 vie it & sier oF
wWicd @ SR g, df dF ST gt @ I A7 9 51 @i, e AT 1 2 T ek
IR U1 Tl AT SAH BiCATSOR ST ol B, dfdT 98 SS9 STl T8l ot
2, 39T 991 91Y 8] 9188 gdl idl 21 fhad g Wie, swal als Rerd € €l
BT & 3R fmem Aorgy o, 9@t W w5 Rere TE gn, e 98 dioma g
31 g8 haa 15-20 a7 &1 @ W gar © dg wd @ HeT wer 9 wEr e
e derdr 21 gRiwE [Suidde § @i ovn ard, off s & 2ae-ars § e ge
Sl 2, 39 9 & oy R AuiqRl @ o wiar 8, 98 gHe dqd [ i
2, Py 5 ST 39 @ls B0 T 991 U8 sSfaevcd! @ g 87

MBI, 39 SSW I dIfS] WU ©, 3 S Dy Hedd A8l ¢l AT I T,
i Sst H TRaRre 9ol 89 W 9 € fh vrannie g¢) TRy Wi uw B
ST PRIs] Bl e ¥ ieeawd dew iR aFeiEes oeY 8, 3= 87 I § 18
27 IS 7 ST 8k I96 FAHCIE S 89 F1 AT TR w® 57 W, Adpd
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Cec %, unfortunately | must say. H aft oft S e wer Efl ¥ g ?iﬂ%I?JT\‘:[ il
Sive dbed] g # Swdl g [ a0 slad 21 9, AR Uwi Jeid H el ||
P TP OE 2, Ol AEd AEY 7, e 98 7 gAR AReY TiRg 99 o ©
T8l A WISH A AR P aols ¥ AoGE AY Ol B 98 AR9 H AT Bl
golg A Y ST ®, ol S S T2l a8 98 @8l UY Su? SFR 98
Wa% TR AT T g8 | FHBT GO ST TS, which is almost 300 kilometers, g81 O¥
Gongiliation Officer SadT 21 S8l U¥ 2 W%\', qgi < g% Tl dedr 2 ﬂ%ﬂﬁ?ﬂ%\',
R wigt fqam, a1 # erus U9 o o fery 300 fherier gx @ie &) 9 amar g
ae el ergwen 87 ey wied, # amud qonRe evdr § b o Asvard] wxd
guml gRayl # a9 W) iRy sxar g, b s dvw g @ &k Ad SRyl
el S Biy Ui 1 21 A ¥, 9 999w e, dfeT Aepa wme St s)isl
AN 8, 301 avw A T 01 ToN BT 7 @l T8l 81 T8T 27 3R IS TRid
G IRAL 2, 1 A U= ofF 7 U7 S AiEy) S wolgR] Sl §, W@l ¥
fraer =nfey, W 1 firer =nfey, Swe @ &% firest =iy, 9 @sf w27

W, PE TR Fo H P, omel Ragdie & ax W [y ¥R 3w T8 e g,
e a8 wiee fsudde g, gRhte feudde gl fesyE) 81 ar wwar @ &g it
feurdde w1l wisde 4 of fRifd sk N wwe 21 @i 4l hire and fire @1 [T 81 Sl
el 3, Sud @e fur wn fe grrn G 98l 8, SRl gad ol 81, 98 @ dl
agl i @) RRrfa @ 82 Suh ame B dod arell § AR IHd {0y BT dsdr
272 It is the most hazardous activity as far as trade unions are concerned. 39 <8
IFRRT & AR S aTal aned] A81 81 98 W 8, i A8 R P07 AW AT F
2?7 W YR B4 DI 27 AN Ul oI dissenting voice %, I dissenting voice
P AT PEPR a5 AT 9T & 6 78 Q1 TR 8l W, TP SHAET AT 59 e
T BT o 5 uw People's YWar Group &1 AT 1 39 s_ﬂ’ctﬁ # Erﬁ? AT
e — 4 Rtk worgl, anfearedl 9uigi & wardi wf SomRi, df 389 g4 People's
War Group, leftist 2% Fagdrse g1 oiid 81, ®Iifd USR] H Sy hrd dd Bl
fafrees wrge, @' W g dore Yae & W SjST gen ¥, H emudl ug A e
dledl él It 1s not just a small piece of legislation; it is a very, very big responsibility

as far as I am concerned, and you have to look into it, and yvour Department has
to ensure all these things for the people of the country, T T @7 TawarseH dar
BRI 3R 7 & dftceey 1 wgferey I91 8 aFR ool q¥ o9 H 99 & S 9
Td 78T 7, d1 AT 99191 & implementation @1 &1 w1 el 9d W8T 87 U9 997
I @ T2 g @ g0 F waw W TS Wst w7 %7 § B e MNREGA & I URe
aifteg # il wr wvdr w2 &, o § e o ovar w2 &2 3 @ fear B, g9 9
gl M Bl g3l 99 ifgl suidl deere ¢ HeEM e wad) ©, dfd MNREGA &)
aearg Tl b gad! ©, 99H S99l 10 ufasy afeul 89 et eom fhar B, o
Tt U el TR a1g e gH el eRe g 38 8 AR 89 har B adl
v @2 wll avw ard, guY drd, SuY ard, # fedl erbd @t €l e e g, a8 A<
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[+t wegegaT fredl]

amud SRy B W fedid | gHG 215 8 or' wes Fard <Iv) anud sEdh arey
fofam 8, “in notes or by cheque”. 39 F¥ &I HYAISYl oG] &1 foar Tr 27
gg df fpedt @1 it 24,000 & urgr =T &1 fooedl &1 fretwm ot =€), are sawm fve,
9 1 989 B TN 3FR WEH & 10,000 W e, 99 ot 9gd 81 W1 9y 98
e dor @l el S ¥, 9 Y de § i1 dd ©7 37 Rele Ww@dagul uy, sl
& ey A1 gl SiEl ur ol gleefad) gl 2, fored wifthe gidr v, 9w difthe &
oY g & J BRSO BRI 2 S G BT o & fav Sd 9T Rere =T g,
qi ftbe 4 9w fepwent 92

R, i Rt [oR P I BT §, NS AR AW IS DI AW AL PRAT B
NfEem & dg ud @) guis | Wil Rifa teT g3, 98 @9 wied g1 wR, agt et @
Rore &1 g # <1 B oa o2 B, 9@ ol 99 approve BT ©, S9@T H
legitimate BHER §, il a8 WX felt &1 |iv 5 @wie formn, @1 Rd S 4 A
i TIE‘ AT T DL B =T, 3 Hdhl RPre Forest Development Corporation AT
Forest Departmentaitﬂ’\”[:l—ﬁ'rfﬁm %Imwwwiﬁéwa, ar # oy
Tql B | S0 fEudHe H d@ iy e feudie @Y e 9 ang feurdiew A
Jep PYAIZY, il HIH IGT IED HU¥ 6 vEd 21 98 widd ane iHe e dulel
@1 2l Unorganized Sector ¥, ST GI-81, U9-U19 AoIG ¥ &, IAD! I 2, DI
daY B dId Bl Died SsE) § @ei U8 i dr] Bl 8?7 drdl Holgy degad
SSTGl 1 P PR 21 ORI, e Hovl, SR aNfe I SARER 7Aolgy. $HReael
# W 8, ifs gEvr B aMfEres &M A1 § T8I 9 @ peuel WY I8 6,
RIS T B ©, f ST®! oI gdl ot &1 ardt it =1 1 @ & s =t e
&l o [ d i peurR ux ¥l ke A1 g did s @l d1d 21 gHb BRU ¥E Holgy
8T | T HY Y AT 999 Tl 0 ST6 U 9 F A B g¥ T8 0| Fieges
il & & W Ry iR 9T 8, # P Pul A AR §2 FAT MY ISP Wb oy
assureEﬂﬁ%?ﬁmﬁﬂzﬁwmi%ﬁﬁmﬁaﬁ%,Eb"ﬁ@
W%W@?%ﬂﬁ@%casual Iabour%,mmiﬂﬁﬁ?@@a@ﬁw
& AT A S a1 $ AT assure BT Rith g a9 3 woigR] @1 9y =T e
Sl 81 e U iy, 39 wM fbar 8, saer b aifeyl g2 qoigd g b wy d
Tel ey, H3t W F vl worgdt aifenl st fsuidde A wraer @1 fsudde
TSl T ST! AT assure Tel B W1, AR 98 WC &1 81 AT g &1 8l Hg el
HW%WHT@EW%\',WWTEﬁ?WﬁWﬁGﬁsensitivity %",ﬁ%ﬁﬂﬂ’@[
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MS. DOLA SEN (West Bengal): Mr. Vice-Chairman, Sir, thank you for allowing
me to speak on this important Bill. India has 472 million labour force. Out of
this, 90 per cent of the workforce is in the informal and unorganized sector. It
contributes to 45 per cent of the GDP. However, workers are deprived of the benefits
of formal employment like provident fund, health insurance like the HESI, bonus,
deamness allowance, etc. Even, employers pay the employees and workers less than
the minimum wages mandated by the States or the Centre. This is today’s reality.

With due respect to Union Labour Minister who is present here, I am sorry to say
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that the Central Labour Directorate has not been able to exert law of the land in
this respect till date. Sir, it is important to protect the interests of the workers and
labourers. I am glad that a reformed labour code will ensure that wages reach the
workers in a timely manner. However, the Bill states that all wages must be translerred
to the bank account. Unless the Government specifically notifies a certain amount,
which may be paid in cash, this may pose a difficulty for many who still do not
have bank accounts. This Government constantly talks about cashless India, Digital
India. However, does the Government know how many people have bank accounts?
The harsh reality is that 80 per cent of women don’t have bank accounts in India.
And, more than 50 per cent of workers don’t have bank accounts till date. To add
to the misery of the workers, the restrictions on cash withdrawal have still not been
removed by the Government. How will a poor worker stand in the ATM queues
during his work hours to withdraw money? How will he pay service to banks? Sir,
political parties can receive ¥ 2,000 cash donation but the poor workers cannot. For
example, | want to add that if an entrepreneur has to pay ¥ 2 crores as wages or
salaries of workmen per week, say, on every Saturday, he is also entitled to withdraw
only ¥ 24,000 from his account. Obviously, there is no need of lockout and strike.
Factories after factories are being closed and will be closed further affecting crores
of workmen of our country. Sir, in Bengal there are over four lakh people working
in tea gardens. There are over five lakh of people who are working in the jute mills.
Sir, 1.5 crore of Bengal population is associated with tea industry and 2.5 crore
of Bengal population is associated with jute industry. There are thousands of beedi
workers; there are thousands of construction workers, etc., etc. These workers and
labourers could not be paid their wages due to demonetization. Sir, demonetization
has caused hardship to all the workers and labourers. After three months of pain and
agony, over 25 crore daily wage workers have lost their jobs. Unemployment has
increased to 7 per cent, unfortunately. There is a need to provide a comprehensive
social security system for workers in the informal sector. Let the objective reality
be up to the mark at first. The Government cannot make the poor worker suffer

because of its own agenda to go cashless and digital Thank you very much.

31 afd AR wiE (er): Syaweder welgy, Wi Huigd) Herr (HUe)
fagren, 2017 W H drm R ¥, sud qular = ¥ b sfel o 9w gri e
fefea 9¥e grT tde @l st § anud qead § 9¥aR @l SO 59 91 Bl 2%
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ws oal g [a sufay arn w2 6 Aoyl 1 et W R Aegd] e ael
MR ST olGR ©, o1 TR 3 Wiiey AoEx €, Vs I9M aTd 7oG ¢, AP a0




358 Government [RATYA SABHA] Bill

[e1. aifve aR Hre-l]

arel Wuigy 2, AR oid Aff® §, 9 9 § B ded @, 9 fdt T et & e
FH T &l o F it T 5eft & el wm wvd € a1 9 T W B SR B
AR 21T R ga™ a1 &l W @ e 6 9o 9 a1 o, Shea ide 9 o),
T, O oI, 9 98 R arar off Sd) $AeR 39 IRaR @7 g §, 98 fea
UpR 8 As B dv? $8 d d @el w e 981 fgan @ e o Sl wogd
BT ATl AT &, Ol Sdl BH B AT AN B S0 /=1 S, [ uer 35t
e o= S el 99-9S IhaR BN Aulge] &1 U 3% o} 21 3Hh PR
¥ g fear aed 8 b 9dh @ 2R 98 § oAt wegd & ot ad 97, oud
ITPT AOIGRT B STHGR] 2T &Y A T 6 am G ez = 787 &R 9y =t
feam a9 =g a1 Slw w, <fhT ST e @t @ T 9@ gy fear wimg an fefoed
Wie gRT fame Sy, 97 9% @aEiRe © A TE S giu enawiRd WY ¥ dn &
forT 3 39 W R BOR HoH FSIT ¥, SHBT I dF & oy @ wrE fpar 87
YT FRp B STl P T A S Y ¥T 8, oI AP AT & PP 4 AR ol
W R Sud w9 ueeR) ft we ©, a1 H enuw we arsar § oo sifie
TH P Sl AN PE PR 8, ORI WRIER A9ER €, Sl Gd H P B 2, 391 a¥s
4 oid gfde gy ol ¥, syl 98l gica Tgr ¢ fQar oirdr 8, 4R 39 Sl U8 9911
fean & 1 39 o wR S 9 R @ fefea tie ot fan oo, 59w
AMUhT GATTAR W Y v Bl

asl BAN 4fpl & I H, S WolgR! PR 8, A4 39 I 7 "gue [l ot
il @ woi do ofl i died 81 9 9gd @ndsiRe a1d 9l 8 b @l a9 s
TRaR P TR 2, SFe Aeg] FRe Fgdn © 1 Sied Wie ¥ Sw@ gRar
&8 adur? 2ol gsi g @ 93 gU Bl 2Arad wrd § fbdr €1 Uer %2, WIR 2yl
qiche # TP FONY WUAT 2] W8 A1 AT AT D] Fohl ASHH Dl o, i
ST fad ASGE] PR WAl 8, AT Sl @8 PE W ST § a1 AW BT I PG
tar anfey, arR 99 e tar 98l g, i s @ Si@n @ fe weigy o vl
q@ ¥ T8d 396 2R H R T €l A R a1 9w W s9w A9l gET
SRR JHD] AoIG! T 4T Sud Wi 7 W1 &3 df Sudl gRa™ $ g, §9 9%
3y yAfdar e¥l 3y 59 3R au B 4 @ 2qur Mot YuIRT S o, SEfe d
ST Ay ¥, gAR Wiiew A9gY ¥, 89N od 9fe #uigy ¥, AR §5t a9
aTel AOIGR €, BAR IS W P B dld 7olGY ©, SAR BX IM aTd 7olge 8, df
FEDT AT b UpR & UHe HRarsuan? SuH 39T Hdhg & |l urgen fhar 8, 59
S U RAGT SR &1 8RN & T e @1 AR S0P Tpa Al S T U@E el
3R 31 b & e Bl |1 et Siib dg d Y1 ol syar uRar s
T @ A 39 A Bl S b (AU My F 1 e R 87

A STEHEIE HE G, 3 K Aeigy, I SuRdl @) S 919 o1 @w W@
g, v fEfolca e 21 1 9 O/ uar & oMY 39 f@d § @ 2, I8 QA[EeiNG




Government [8 February, 2017] Eill 359

8l ¥l U8 @dgr § Tl v & g yer @ gar e @b WHe fhar s, gad
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SHRI T. K. RANGARAJAN (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir,
for giving me an opportunity to speak on this Bill. Sir, this Bill was first introduced
on the last dav of the Winter Session and thereafter an Ordinance was promulgated.
Is resorting to Ordinance route at all required on this i1ssue? That 1s my first question.
It is not at all required. Ordinance route 1s taken to make the issue fait accompli as
a supplementary drive to demonetization misadventure, aims at benefiting only the
big corporate and MNCs in the digital service, credit card service filed where every
transaction includes service charge, unlike cash transaction. That is the basic purpose
of this 'corporate service Government behind imposing this Bill vie Ordinance route

and not for the welfare of labour.

Besides, the whole exercise of bringing an Ordinance on this issue smacks of
authoritarianism and that has also been reflected in the very content of the Ordinance.
Originally, under the existing Payment of Wages Act, the worker possesses the right
to choose as to which mode he receives his wage. Sir, salary i1s my right. Salary 1s
my property. 1 must decide how to withdraw that and how to use that. The Right
to Property 1s a Constitutional right. The Government of day has taken oath on the
Constitution. Are you not violating the Constitution? Is it night? T request the hon.

Minister to please examine this.

Sir, precisely, the right of worker's consent has been snatched away through
this amendment. Can the hon. Labour Minister deny that? While taking away the
worker's right to consent on mode of wage payment, the administration has been
empowered to decide the sector or area where wage payment will be made either

by cheque or bank transfer

Sir, today, the organized labour is 7 per cent and unorganized labour is 93 per
cent. According to my information from banking sector, only 89 lakh people from
unorganized sector have bank account. Crores of people do not have any account
at all. They take their salary by cash. Hon. Minister has said about Kerala and
other things. Sir, in Kerala only Government employees are being paid in cheque
or through bank account, not ordinary employees or workers from unorganized
sector. That is not in Kerala. I think, you have to correct that. Sir, it may not be
the problem for organized sector, because for most of them salary 1s paid through
bank. Most of the establishments under organized sector are in urban and semi-urban
areas having bank service. Wherever there 1s Government office or wherever there

1s a public sector umt, you will find a banking service. But, in case of unorganized
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sector occupations, particularly in unbanked rural areas, payment of wages through
cheque or bank transfer would create a serious problem for workers and leave them
at the mercy of emplover even in the matter of getting their legitimate earned wage.
Legitimate earmed wage itsell becomes a problem. I don't know how the Ministry
of Labour thought about it. Does this amendment Bill has any provision to protect
the workers in that kind of a situation? Unless such right to worker is ensured, this
Bill cannot serve the required purpose and the objective. 1 demand: The worker's
right to consent or choose the mode of pavment of wage should be incorporated in
the Bill. Otherwise, you are taking away my Constitutional right. You have no right
to take away my right. The Constitution has given me this right.

So, 1 request the hon. Minister to consider this and make necessary changes

accordingly.
Thank you.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, I, on
behalf of my YSR Congrss Party and my President, Shri Y. S. Jaganmohan Reddy
Garu, and on my own behalf, support this Bill. However, I would like to bring to

the notice of the Government three issues which are very important.

[ draw the attention of the hon. Minister to Clause 6 of the Bill I would just
read it It says, 'All wages shall be paid in current coin or currency notes or by
cheque or by crediting the wages in the bank account of the employee.' The only
difference between the earlier section, which has been repealed and this section,
which has been substituted, is that in the earlier section there were reference to
thousand-rupee-notes and five-hundred-notes, while in this section, it says ‘current
coin or current currency’. In view of the issues to which I could come later, what 1
could interpret from this is that even today the payment of wages can be made by
way of cash. This is what we have interpreted. While proceeding further, I would

read the proviso to this. I quote the last line, '...the wages only by cheque or by
crediting the wages in his bank account.! So, the proviso says that it can be made
only by way of cheque or by crediting the wages in his bank account, whereas
the main clause, that is, clause 6 says that payment can be made either by current
coins or current currency notes. So, there is a contradiction. The hon. Minister may

kindly clarify it. Then, in the last line itself, it says, '..wages in his bank account'.
It gives an impression that it is applicable only to the male workers. So, according
to me, this has to be slightly amended. It should say, '..in his or her bank account'

This is what I feel Please correct me, if I am wrong, Mr. Minister.
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3.00 p..
There are three other issues. Only twenty-seven per cent of the villages in India

have got banking access within five-six kilometers. If the objective of the Act is to
make the payment only by way of cheque or to be credited into the bank account
of the emplovees, how it i1s possible to credit the amount in the bank account of
the employee where the banking facilities are not available, as 75 per cent of the
villages do not have banking facilities. Therefore, 1 request the Government to first
create the banking infrastructure so that the Act can be implemented more effectively.
Secondly, as the hon. Members have said, 90 per cent of the work force in this
country is in the unorganized sector. Hence, I would request the Government to

make this Act applicable even to the unorganized sector workers.

Sir, 1 really don’t understand why the Government has opted to promulgate an
Ordinance with regard to this particular Act. Of course, the hon. President of India
has got every right to promulgate an Ordinance under Article 123 of the Constitution,
depending upon the exigencies and, if the situation so warrants, if he feels that a
law needs to be brought into force, he could promulgate an Ordinance. Nobody
would say ‘no’ to that. Sir, may 1 bring it to vour kind notice that Parliament was
in Session from 16th November to 16th December, 2016. Probably one day before
the closing of the last Session, on 15th December, this Bill was introduced in the
Lok Sabha. Subsequently, since that Bill could not be passed by both the Houses of

Parliament, the Government opted to issue an Ordinance around the 28th of December.

So, I sincerely feel that instead of resorting to promulgation of Ordinance
route, probably, hereinafter, the Government of India may directly introduce the Bill
unless 1t 1s really warranted. So, this is the suggestion [ have to make, Sir My first
suggestion 1s that the Government of India should make efforts to create banking
infrastructure throughout the country. Secondly, promulgation of Ordinance should be
avoided. Thirdly, the Act should also be made applicable to the workforce in the
unorganised sector. Sir, my reference, particularly to the Clause 6 and also a proviso
to that, which is applicable, according to my interpretation, only to male emplovees,

may also be addressed. Thank you.

SHRI D. RAJA (Tamil Nadu): Mr. Vice-Chairman, Sir, the purpose of this piece
of legislation is to amend the original Payment of Wages Act, 1936. Sir, Section 6
of the original Act talks about wages to be paid in current coin or currency notes.
There, it says, "All wages shall be paid in current coin or currency notes or in
both." This 1s what the original Act, 1936 says. This Act was amended in 1976 by
inserting one clause, that is, "Provided that the employer may after obtaining the
written authorisation of the employed person pay him the wages either by cheque

or by crediting the wages in his bank account." This is what the Amendment says.
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Now, we are trying to amend this Act further The present Amendment says, "All

wages shall be paid in current coin or currency notes or by cheque or by crediting
the wages in the bank account of the employee—Provided that the appropriate
Govemnment may, by notification in the Official Gazette, specify the industrial or
other establishment, the employer of which shall pay to every person emploved in
such industrial or other establishment, the wages only by cheque or crediting the
wages in his bank account. Sir, while discussing this Amendment, we should keep
in mind certain other factors also. The Minister must clarify whether it is applicable
to only organized sector, or, it is also applicable to the informal sector or the
unorganized sector. The Minister should make this clear. If it is applicable to the
unorganized sector, then, what is the preparedness? Are we in a position to implement
this Amendment? Parliament can pass this, but Parliament should be realistic. Can
it be implemented at this given point of time or in the coming period? Why [ am
asking this because, now, the banking sector is in crisis. What is the condition of
rural banks? You please tell us, Sir, what the condition of rural banks 1s. Are rural
banks effective? Do they have network across the country, in rural parts of our
country? Please tell us. Please try to convince us. Convince the Parliament because
you have taken the route of Ordinance. Maybe, the Constitution allows this. But,
at the same time, we have a very vibrant Parliament. Parliament is supreme. You
must take Parliament into confidence. Maybe, you are in power today, tomorrow,
somebody else will be in power. But, Parliament should be taken mnto confidence.
Parliament represents the collective will of the people. So, 1 am asking, when you
propose this Amendment, do you think it can be mplemented now? Then, why are
you proposing this Amendment? It is because of the condition of the rural banks.
They are in crisis, and the employees are agitating all the time. They cannot function
effectively. The cooperative banks are also in crisis. They don’t have adequate
capital. In the entire banking sector, there is no adequate recruitment. What is rate
of recruitment of emplovees in the banks? Without adequate bank branches across
the country, without adequate number of bank employees, how can you impose this,

how can you mmplement this? This is one thing, Sir.

The other 1s, if it 1s applicable to unorganized sector, there are problems. One
1s of agricultural workers. There is a demand. It 1s an old demand. 1 repeat it
The demand 1s, the agricultural workers want a Central legislation so that they get
identity, they get all social security benefits, everything. But we don’t have a Central
legislation for agricultural workers. How long can we continue like this? There is no
legislation to cover a substantial working population of our country, the agricultural

workers. Look at the living conditions of agricultural workers in this country! I
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am not brining other social factors. I am bringing the economic factors. What is
their wage, what is their pension, whether they have homes, houses to live in, and
what social security have they got? So, why can’t vou think of bringing a Central

legislation for agricultural workers?

Now, I am raising another issue which 1s related to migrant labourers. They
move [rom one State to another My colleague from Uttar Pradesh was mentioning
that Uttar Pradesh workers are migrating to other States. But I keep seeing workers
from different parts of the country — from Odisha, from Bengal, from Bihar -
working in Tamil Nadu, Kerala and several other parts of the country. Now do
these migrant workers have adequate protection? Sir, the unorganized workers don’t
have identity cards. That itself is a problem. They shift from one job to the other
job according to the availability of job; they move from one profession to other
according to availability of that employment. They are ‘migrant labourers’, Sir. They
are not even able to exercise their right to vote because they don’t have their proper
‘migrant worker card’, identity card. The Labour Minmistry must have come across
this problem. T keep meeting several social organizations, civil societies. They all
raise this issue. What is the identity card? Now after a big struggle, in some States,
the ‘construction workers” get that identity card as ‘construction worker’. What about
other sector workers like bidi workers or head-load workers? There are problems.
Sir, some unions give it. [ know when we organize them, when we organize the
unorganized workers, we give identity card that he or she belongs to this ‘union’.
But, as a Government, how do you address their problem, this identity problem? It
1s a big problem. Without that, how can they have access to banking system? You
may say, ‘bringing pecple into banking system is a lofty goal’. Yes, people should
come into banking system. But how can they come into banking system? That is
what [ am trying to ask. On one side, you don’t have bank branches. There is no
bank infrastructure spread over the country. On the other hand, the workers are not
recognized as “workers’” and given their identity cards. Sir, they are *Scheme workers’.
What 1s this ‘Scheme worker’? They are not treated as regular workers. They are just
‘Scheme workers’. People are demanding that let these Scheme workers be treated
as regular workers. What 1s the hurdle? 1T am asking the Labour Minister. What 1s
the hurdle? What is the difficulty n treating them as regular workers? 1 am asking
it, Sir. They are workers. They are ‘Scheme workers” because they are in particular
Scheme implementation. They are all Government schemes. After all, they are all
Government workers. Why can’t you treat them as workers? You don’t treat people
working under the Mid-Day Meal Scheme and the danganwadi workers as regular

workers. These are some of the problems.

Now, let me take up one or two other issues. You were talking about minimum
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wages. Do you review the implementation of the Minimum Wages Act in different
States at the national level? What is the present situation? Otherwise, why should
Comrade Rangarajan or the trade umons demand raising the minimum wages to
T 18,0007 On the one side, there is inflation and price rise and on the other, various
economic factors which affect the living conditions of the workers. They ask for
T 18,000 as mimmum wages, but the Government is not considering their demand.
The Government is not taking up such issues at labour conferences or while talking
to the trade unions’ management. Why can’t they accept this demand of having
T 18,000 as minimum wages for the workers? In the same way, in the case of
pensions, there is a demand for moving towards a universal pension scheme. We talk
about several schemes, but we do not discuss having a universal pension scheme. Sir,
you must be aware of the Arjun Sengupta Committee Report. It was the first effort
to address the concerns of workers in the unorganized sector. That Committee said
that there should be a umiversal social security cover for all those working in the
unorganized sector. What efforts has the Government made to consider this? Why
not? After all, they are all our citizens. Why do we want our economy to grow?
Let me put this simple question: Why do we want our economy to grow? Why do
we want a cashless economy and a digital economy? For fun! Why do we want
the economy to grow? It is, after all, to meet the needs of our people, to improve

the living conditions of our people and to help our people.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, please

conclude.

SHRI D. RAIJA: That 1s what we are trying to do, Sir, but what is the
Government doing? What 1s the purpose of this amendment? They say, pay it in
cash, cheque or through credit in the bank. My simple question is: where is money
in the hands of workers in the unorganized sector? You give them money. I am
not asking you to pay the workers out of charity or pity. They are working. Ensure
their mimimum wage. Let the workers have money in their hands. Let the workers
have the purchasing capacity. Then, if you ask them to transact through banks, I can
understand the rationale. But now, without money in their hands, if you ask them
to go to banks, it is irrational according to me. That is why [ am questioning the
very timing of this amendment. How can you implement this amendment without

taking into consideration all these factors?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): All right. Please,

conclude now.

SHRI D. RAJA: Hence, 1 appeal to the Government and the Labour Minister



Government [8 February, 2017] Eill 365

to have a comprehensive approach. This ad hoc approach would help neither the
Government nor the economy. There should be a comprehensive approach. This
is what I thought I should point out at this point of time. There are other issues

concermning workers.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Some other day!

SHRI D. RAJA: Yes, Sir, some other day. We should discuss the working and
living conditions of the working class of this country. Perhaps if not now, some

other time, we should discuss the conditions of the working people in this country.
Thank you, Sir.
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Thank you, very much,
for permitting me to speak on this issue. While many people may consider this as
a continuing process of demonetization and its effect on the country, and the ruling

Government may pat itself on the shoulders thinking that they are actually going to
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get more TRP ratings because of this step that they have taken. It shows a growing

intolerance and, unfortunately, an egoistic attitude towards the common men. For a
Government that claims that they worry about the ordinary citizens, this Bill shows
a shocking lack of empathy where our workers are concerned. There doesn’t seem
to be a reality check on what the real life issues are for the employees in this
country at different wage hierarchy. All this looks lovely on paper. On black and

white, it looks innocuous, unthreatening and assumedly a responsible step to take.
[MR. DEPUTY CHAIRMAN in the Chair.]

But is that what it really is? What was the overriding compulsion for this
Government to bring in an Ordinance despite the fact that Parliament was in Session?
First, they arrogantly bypass the Parliament and its democratic processes, then they
bring in an Ordinance like this and now they slip in this Bill and demand that
it should be passed and accepted. Sir, what 1s nising alarmingly 1s the absolute
disconnect between the citizen and the reality checks. Sir, as Mr. Raja had nightly
pointed out, 1s there any concept and awareness of what working conditions are in
this country? Obviously, they are not. You take away the right of the citizen and
the employee by saying that you will be paid only by cheque. Are you aware as to
how long the banks take to process a cheque? How many days' delay an employee
faces in clearance of a cheque? How long does he have to do without cash? Sir,
the 'without cash syndrome' is carrying on even now. To date, as a citizen, [ have
no right to go to the bank and take out the amount of money that [ want and the
money that 1 have eamed and which 1 have, in good will and trust, deposited in
the bank. The banks are making money on my money, but I have no nght to access
my own money. | am curtailed, my rights are infringed on and the Government

continues to carry on this steamrolling of our rights.

If an employee has to be paid by cheque, please give me these answers. How do
you propose to do it in the unorganized sector? Where are your banking facilities? Do
you have encugh bandwidth for e-commerce and e-money? Are you able to actually
access the citizens in the remote areas? In what distance, are the existing banks? Do
you have adequate branches? Do you have a method by which you will facilitate
the citizen to reach a bank? Sir, in rural and co-operative banks, the saddest State
of affairs 1s that the people, who get a posting in the remote area, spend all their
time and energy to get out of thatz posting and go somewhere else. The reality is
that once in a week, maybe the bank will operate in rural areas. What happens to
the employee then? Where does he go? You give us the alternative, give us the

checks and balances, and then say, "You follow this or else..” But, you can't make



Government [8 February, 2017] Eill 367

sweeping reforms of what you think as reforms and, in one stroke, take away all
the rights of a citizen. We are living in an era of absolute uncertainty. Even if the
Prime Minister of India today says something, citizens are not in a position to accept
or believe it because the next day, the rule changes. During the mitial period of
demonetization, Sir, in 50 days, 68 rules were changed. Every day, we see people
on television from the ruling party, including the Prime Minister, who threatened,
intimidated, told us of terrible consequences. This is a democracy - by the people,
for the people, of the people. These are the fundamental principles of democracy
and this House reflects that democracy. Unfortunately, the Government doesn't seem
to understand that By bringing in this without laving down the infrastructure in the
related areas, who is going to mitigate the misery of an employee when he will be
without any money in his hand for the next so many weeks? Sir, regarding Anganwadi
teachers — of course, it 1s an honorarium; it 1s not a wage — does this Government
actually believe that the State Governments actually pay straight? Money devolved
from the Central Government, which goes for payment of wages, 1s quite often not
devolved on monthly basis, but it is actually clubbed together and delivered once in
six months. How do you expect citizens to live? Can't you actually visualize that?
Sir, through you, I appeal to the Minister that what he needs to look at is the option
of paying by cheque partly and giving some part payment in cash. You can't do
what is proposed here. It is an illegal thing what this Government proposes to do.
If you take away the right of a citizen and then enforce a law which says that if
this 1s not done, you will be punished, that cannot happen. It makes a mockery of
democracy, as well as what Mr. Raja has said about agricultural workers. As it is,
this demonetization has affected agricultural workers. They do not go and purchase
food and grain and keep it in their houses in tens or twenties of kilos. They buy
a kilo or a half of a kilo, make do with that, and, next time, when they have the
cash, they go and buy the rest They don't have cards to swipe and pay because
there is no existing bandwidth in any of the villages to start with. So, what happens
to these people? Who cares about them? They do not count except for votes. Is
that the attitude that we are going to collectively take in this esteemed House? Is
this how we treat the people in the remote areas and villages of India? Is this the
consideration for them when they are sick or when they need something that we
are going to tell them, 'No, bad luck, your salary will come through cheque'? Who
is going to fix the banks' accountability and ensure that the banks will encash their
cheques in an optimum time period? Nothing is defined here. The banks can take
their own sweet time, earning interest on my money, and thev may not even issue
my money for five days, seven days, and, if God forbid, bank holidays come in, then
all those holidays will be added. What happens to me as a citizen? Who empowers

me? Who looks after my needs? I may have a crisis at home; a dying parent, a
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sick child. T mayv need medical attention for which I need to have my money. This
is not endowing on me any kind of property of the Prime Minister or his Ministers
or the Members of Parliament. This is not from their personal accounts that they
are giving us benefits. It 1s my night, Sir. I have rightfully earned this money and 1
should have a right to choose as to how I need to take my salary and how I wish
to spend it. As it is they have decided that unmarried girls are not entitled to keep
that much gold as a married woman can keep. How bizarre and distorted is that to
start with and to believe that there should be discrimination between an unmarried
woman and a married woman or any citizen for that matter? This Government seems
to have lost direction. There is an arrogance of belief that 'might is right' and that
you will by-pass Parliament, bring in Ordinances, steamroll citizens and get praise
from the people. Who do you care, he who praises you. Who are these people who
are praising yvou? Are these the people who are connected with the remote corners
of this country and the citizens of our nation? Sir, as public representatives, we face
them. We go into the remote areas. We represent the voice, the thought and the
heart of the citizens of this country. What I am saying is not my beliel system, Sir.
This 18 what has been asked for by every citizen in the remote area. They are in
a fine state of panic. They believe that their wages will not be paid on time. The
banks will not clear it. They do not have savings. They have no ability to feed
themselves for the time lag that the banks may take. Will the Government give
direction to the banks, Sir?

Sir, 1n all this, so much talk and loud voice has been made about the benefits
of demonetization, which will reflect very soon in the next five State elections. We
will see the results and the Government will then begin to understand how this
demonetization has helped them. Sir, I want to ask a question. What are these so-
called benefits that this Government is talking about? As far as the money that came
into the banks is concerned, so far we have no clarity or knowledge about how
much black money, as they called it, came into the banking system. Bank Managers
were found wanting. You had the Prime Minister of India going to Lok Sabha and
talking the way he did the other day. It is a sorry state of affairs that he did not
answer any of the questions. Which bank has this Government taken action against?

SHRI JATRAM RAMESH (Karnataka): He will speak today here.

SHRIMATI RENUKA CHOWDHURY: I know, I am waiting. Which bank did
he take action against? Which bank manager has been hauled over the coals for the
moneys that have been given away? Which bank is going to be accountable and
how will the Government ensure that they remain accountable in clearing cheques

in optimum time? Which fora do the citizens go to if the bank is harassing them
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and not cashing their cheques because they are busy clearing the cheques of the
ruling Government and their colleagues? Which bank remains accountable to the
citizens? How do vou propose to ensure that rural and cooperative banks actually
have the money and vou will have officers sitting in those areas delivering to the
people? All these questions go unanswered and only contribute to absolute madness
and mayhem. Sir, unfortunately, this Government believes that by appearing on
television, by talking irresponsibly, by using the might of mathematics of their
numbers in Parliament, they can subvert democratic processes. But the beauty of
India's democracy, Sir, as this Government will soon come to realize after March
8th, is that the fundamental principles of 'by the people', and that is an expression
on other forums, an answer to this kind of arbitrary, unthought of legislations that
they bring about and torture the citizens in the name of right and might. (7ime-
bell rings) Sir, | am concluding. It 1s this that we need to look at. Mr. Raja had
raised a very relevant point about migrant labour Is this Government aware that
our citizens m Jorhat go across to China to work for wages and come back? Do
you not care? Do you believe that you can stop them? Will you give them jobs
otherwise? Will you ensure social security for them? None of these questions are
even addressed, never mind answering, Sir. And if this is how the Government is
going to conduct itself, they must look back at the history, the history where they
claim nothing was done for so many vears. Sir, if world-class institutions are there,
if ISRO 1s launching satellites today, if every sixth citizen of India is a citizen in
the world today contributing to intemational economies, if you think this is nothing,
then after March 8th, Sir, they will understand that if nothing else — every citizen
has been empowered by this democracy, and empowered by the Constitution — we
come with the rights that have been given to us. Taking away our right is going
to cost you very heavily. Thank you very much, Sir. Jai Hind

SHRI P BHATTACHARYA (West Bengal): Sir, with vour kind permission, I
would like to bring certain matter for your consideration. Hon. Minister, in the
Statement of Objects and Reasons, said that the Payments of Wages Act, 1936
states "the payment of wages of certain classes of employed persons.." May 1 put
a question to the hon. Minister? What do you mean by 'certain classes'? Do vou
want to say only the permanent workers, or do you want to say the casual workers,
or do you want to say the contractual workers, or do you want to say the migrant
workers or whatever it may be? What exactly is your clarification? That has to be
ascertained very clearly. Otherwise, I feel this Ordinance, which has already been
promulgated and now it has been placed here to make it an Act, apparently looks
a very good Act. But, Sir, T feel that the hon. Minister, possibly his officials, did
not go into the details of the problems. What are the problems that will crop up?
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Number one, if migrant workers, who are working in West Bengal, move to Bihar,

in which banks would they operate their accounts? Who would decide that? Suppose,
some workers from the State of JTharkhand are coming to Birbhum, Bardhaman and
other districts of West Bengal, suppose, they have their bank accounts in Ranchi or
some other place in Jharkhand; would you ask them to open new bank accounts in
West Bengal in their respective districts? How is it possible? There is no provision
in the Act. The Statement of Objects and Reasons, very simply, states, “However,
proviso to said section enables the employer to pay the wages to an employee either
by cheque or by crediting the wages in his bank account after obtaining his written
authorisation.” What does ‘in his bank account” mean? If a migrant worker leaves
his present place of work and moves on to another one, Mr. Minister, could you
clearly tell the House what he should do? What would be the banking arrangement
or system? Are you going to change the banking law? Let us suppose, I have a
bank account in Jharkhand; I am an agricultural labour. If T go to UP, do I have
to open another bank account there, or do I operate my previous account? How
would 1t be possible? Would it transfer automatically? All such questions, which are
pertinent, are cropping up. | would like the hon Minister to reply. It is very clear
that if T am a labourer, T have to labour and, as a result, T will get my wages. The
Payment of Wages Act, 1936 has been changed so many times. But, Mr. Minister, 1
would like to know three things from you. Suppose any worker feels that he should
leave the job and change his profession, how would his payment be made? How
would they go about doing this? What would be the process? Can you clanfy this?
In Bengal, there are several jute industries; many jute industries have closed down
now. Workers who had been working there are now unemployed. They are moving
from one place to another, trying to get into some other employment. Now, tell
us, Sir, how would they get their wages? I know of a particular case where a jute
mill worker left the job and joined work at another place, but there he didn’t get
proper wages. Then, he went to the Labour Directorate. The Directorate said that it
depends on the present management; if they think that his pavment should be less
than what he got in his previous employment, he has to accept it, because there
is no law in this regard. Hon. Minister, when vou are amending the Pavment of
Wages Act, why are you not giving any pay protection to the workers? The existing
provision says that if a worker who is getting paid at a job in a particular place
goes to some other place, he would get the same wages there. Why have you not

said anything about that here?

This 1s a very simple and pertinent thing. So, my eamest request to the hon.
Minister is that before going into details and passing this Bill, kindly clarify all these
things. It is very clear and it has been very clearly stated by Shri D. Raja, and I
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fully support his stand point in regard to the constitutional problems. If T work in a
particular area, and shift to some other place, and if I do not get my wages there,
that amounts to a serious violation of the Constitutional right, my personal right to
get the wages. The Minister 1s not clear on this point what exactly he wanted to

say and what exactly he wanted to do.

Sir, another very important thing is this. In this Bill, if you go in details, you
will be surprised to see that the Government has not set any implementation authority
who will look up and search the entire thing. I know the condition of the Labour
Ministry in the Government of India. I know that he has no staff He knows it
very well how much staff he has. He knows how he is functioning. He knows how
his conciliation Machinery is working, and the power of the conciliation machinery
1s known to the hon. Minister. Nobody bothers about the verdict of the CLC or
DLC or whatever it may be. So, in this regard, I have a very simple guestion to
the hon. Minister. If somebody viclates Act, what steps are you going to propose?
Kindly clarify this thing to this hon. House. What action are you going to propose,
employers do not pay proper wages to the workmen? He will give the reply, go
to the conciliation machinery, DLC or CLC or SLC. But, hon. Minister, you know
it very well what is their power. If your DLC writes a letter to the Director of a
company to come, he sends a subordinate officer who has no power to take any
action or any decision. Suppose, the management is not coming. In this regard, my
humble submission would be, take some steps so that you can protect the workman.
You have said it that however, the proviso to section enables the employer to pay
the wages to an employee, either by cheque, or, by crediting the wages in his bank
account, after obtaining his written consent. That is good But, hon. Minister, would
you kindly tell me one thing? Suppose, I am an emplovee in a particular area, and
[ am getting my wages by coins or by cash. If T go to some other place and say,
"No, I will not authorize anything, I will be getting my wages again by cash." So
many things are there which are to be clarified properly. Otherwise, Sir, my feeling
1s that after passing this Bill, the workers will be in soup. Apparently, they will be
feeling very well. "All right, T will go to the bank; open an account in the bank,
and my cheque will come; my cheque will be given to the bank online, or whatever
it may be." But, what exactly will happen? You know the character of the Indian
managements. | am not saying that all the managements are bad and corrupt. But 1
know some of the managements who are corrupt. I know that some managements
are not paying the amount to the labour class. What will you do about them?

I would like to have your opinion in this regard.

Sir, before concluding, I would say a couple of important things to you. On

building construction workers, Mr. Raja and other Members spoke. But, Sir, a very
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important part of it is, suppose a building worker dies, what will you do? So, all

these things need to be taken into consideration before passing this Bill. 1 hope, in
your reply, you will clarify all these things. With these few ideas, 1 would conclude.
Thank you very much.

SHRI SHANTARAM NAIK (Goa): Sir, I would like to speak.

MR. DEPUTY CHAIRMAN: Already your party has taken more time. I can
allow you for five minutes, if you adhere to that. Your party has taken 19 minutes

extral 1 was very liberal today.
SHRI P BHATTACHARYA: You were extraordinarily liberal today, at least, to me!

MR. DEPUTY CHAIRMAN: At least you accepted it! Thank you. Mr. Shantaram,

you can speak for five minutes. .. (Inferruptions)...

SHRI SHANTARAM NAIK: Sir, the Payment of Wages (Amendment) Bill is a
piece of legislation regarding payment of wages, cashless payments. But, it covers
a wider ambit. Therefore, the ambit started from 8th November, according to me,
although the Government says that the process of demonetization started two months
prior to Sth November. But, nobody was informed! Even the RBI took the decision
on 8th November at 5.00 pm. I don’t know when the report was submitted to the
Cabinet.

MR. DEPUTY CHAIRMAN: Speak on the Bill, please.

SHRI SHANTARAM NAIK: Sir, therefore, I began by saving that though it refers
to wages, it refers more to cashless economy. Therefore, it takes us to demonetization.
In fact, after demonetization, all the time, the Prime Minister was talking about
cashless economy only. He forgot about demonetization and was speaking about
cashless economy, ‘Everybodvy should pay by cashless modes of payment.” This is
a subject which has a wide ambit and, therefore, I am saying it. So, now, payment
of wages will be by cashless modes, according to the PM. This process started on

8th November officially and unofficially two months prior to that.

Sir, to my Starred Question yesterday, the Finance Minister replied the whole
thing—two supplementaries—in two minutes! It never happens. A question of such
a magnitude was covered by the Finance Minister in two minutes! Then, there were
three-four more supplementaries, one minute each. Why 1s the Government treating
this aspect of economy in such a casual manner? Therefore, this Bill also will be
treated in a casual manner, according to me unless you become serious about the

cashless economy.
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In your own State of Goa, which is administered by the BIE, how did vou deal
with this? The BIP Government in Goa announced that it was the first State going
cashless. It was front-page news in many newspapers. Thereafter, the BIP workers
themselves had to meet and pass a resolution and request their own Government to
withdraw that notification regarding cashless economy. This is how you began with
the cashless economy. Secondly, the point is that we wanted to know — because
what was to be told to us by the Prime Minister, who assumed the role of the
Finance Minister as to how the process started — whether the letter was written
under Section 7 by the Government of India to the RBI or RBI suo momu tock a
resolution under Section 26(2). This i1s what we are entitled to know. This aspect
1s a part of this Bill. If you are saying that you are transgressing, you are going
astray of what 1 am saying — all these questions are related — then, we wanted
to know whether Section 7 was adopted or Section 26(2) was adopted. Secondly,
after this cashless economy came into force and everything you say is fine, ¢l
oot 9 Y@l ¥l A e e ¥ €7 Today I got an Unstarred Question and the
figure was that in Goa the tourist inflow has increased. This 1s incorrect. This 1s
the reply I got that tourist inflow increased after demonetization whereas everybody
knows that most of the hotels get 20 to 30 per cent occupancy. The is what the
hotel owners told me. This is the case with every hotel. If there is inflow of tourists
in Goa, why has that percentage decreased? Why have vou given a different reply
in Parliament? Therefore, I don’t think you take this matter seriously. ...(Time-bell
rings)... I will take one more minute, Sir I was talking about unemployment. How
much unemployment has been created after this demonetization? How many people
have been retrenched, laid off or dismissed? Can anybody give figures? MoS Finance
is not there. I don’t know MoS Sitharamanji knows it. These things are linked to both
the Ministries. You should also know those figures. The Labour Ministry, of course,
1s dealing with one aspect, but you are dealing with so many things like Start-up,
Make in India, etc. Everything is with you. Therefore, these figures of layoffs and
dismissals should be with you. You must acquaint us with those figures. Secondly,
everybody knows as to what was the fate of contract labourers. The employers did
not wait even for seven days. All of them were asked to go home. They said, “We
will call you when needed.” Thousands and thousands of workers lost their job in

first 15 days. ..(Inferruptions).. In 15 days, lakhs of people lost their jobs.
4t FRe ER (SR ydwy: v gl on ¥El B L (HEE)...
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, allow me for a minute.

MR. DEPUTY CHAIRMAN: You have not given your name. .. (I[nterruptions)...

No, please. ...(Interruptions)... You did not give your name earlier. This is not the way.

SHRI ANANDA BHASKAR RAPOLU: Your kindness. ...(Inferruptions)... Your

kindness. ...(Interruptions)... Just one minute. ... (Inferruptions)..
MR. DEPUTY CHAIRMAN: One minute. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Respected Deputy Chairman, in specific
I would like to point out about the powerloom sector tragedy following the
demonetization. The cash crunch, as created, and with this Bill, I can understand the
intentions and ulterior motives of the Government to divert the contract employment
and unrecorded employment which is the order of the day. Underemployment 1is there
throughout and lakhs of powerloom workers have lost their livelihood after November
8th, 2016. Even after that, they wanted to hold some mela and show some fancy
wherein they did not address what exactly 1s ailing the powerloom sectors, the money
transactions and wages. But after knowing all these inadequacies and the tragedy and
trauma, the Union Labour Minister who is dearer to the weaker sections is coming
out with this type of a proposall It shows that they are just unconnected with the
people and they are going to get disconnected with the people. Thank you very much.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, with your kind permission,
I would just invite the attention of the Government and the House only to one legal

angle of this Bill, if vou kindly permit me. I won’t give any speech.
MR. DEPUTY CHAIRMAN: Okay.

SHRI SUKHENDU SEKHAR ROY: Sir, in the Statement of Objects and Reasons,
it has been stated that “Section 6 of the Act provides that all wages shall be paid in
current coin or currency notes or in both. However, proviso to the said Section enables
the employer to pay the wages to an employee either by cheque or by crediting the
wages in his bank account after obtaining his written authorisation.” But there is no
mention about the written authorisation by the employee in the Amendments that
have been made in Section 6. Normally the employees render service and in lieu
of that he gets the wage. So, without his written authorisation which was earlier in
the proviso of Section 6, this has been deleted. So, the object of this Amendment
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4.00 p.m.
is not only to change from currency or coins and but also through bank cheques.

It has also deprived the workers of their legitimate. ..

MR. DEPUTY CHAIRMAN: Maybe there is an omission. The Minister may

react.

SHRI SUKHENDU SEKHAR ROY: I am inviting the attention of both the

Government and this House to this.
MR DEPUTY CHAIRMAN: Mr. Minister, please give the reply to this also.

SHRI BANDARU DATTATREYA: Hon. Deputy Chairman, Sir, first of all, there
were 14 Members who spoke about the Payment of Wages (Amendment) Bill, 2017.
I compliment all of them and I wish to thank them all. I have keenly observed their
very interesting commitment to the lives and welfare of the workers. I respectfully
submit to the House that all Members are welfare-minded towards the workers. My
Government, led by Narendra Modiji, is very sensitive towards the poor, working
labourers. For that only we have had that vision. That is why the Prime Minister
said "SMd SRIA". We feel that our worker is not only a worker, we feel that he
is "o AR and that he is a "¥Teg PR, That is why we are very sensitive
towards the workers’ issues. The main purpose of the Amendment is that exploitation
of workers 1s going on regarding minimum payment and also a cut in the payments
and there is no transparency and no proper functioning. That is why we have ensured
the payment of statutory minimum wage also. Particularly, I am stressing that all
the Members were interested in comphance of social security. Compliance of social
security is very, very important which I will explain later on after a few minutes.
Sir, hon. Members pointed out why this has been brought through Ordinance route.
For this, 1 only submit that 1 had already introduced this Bill in the Lok Sabha in
the last Winter Session. But, unfortunately, both the Houses could not function. So, in
the interest and welfare of workers, we have issued this Ordinance. 1 will explain it
a little bit later As I said, there are a number of complaints and enforcement issues
regarding payment of wages which are very important. That is why I have come
before you to consider replacing this Ordinance with Bill and ultimately make it an

Act. Sir, 1 also take nto consideration views/suggestions made by hon. Members.
Secondly, I wanted to make it clear that this Bill contains a very small insertion
and a proviso. It says and I quote:

"All wages shall be paid in current coin or currency notes or by cheque or

by crediting the wages in the bank account of the employee.
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Provided that the appropriate Government may, by notification in the Official

(Gazette, specify the industrial or other establishment, the employer of which
shall pay to every person employed in such industrial or other establishment,

the wages only by cheque or by crediting the wages n his bank account.”

It means, all the existing current coin or currency notes or cheque have to be
credited in bank account That is why there should not be any apprehension. As I

said, this will improve the compliance to labour laws.

There is one more important aspect which many senior hon. Members expressed
here. Secondly, this applies to organized and unorganized workers. It 1s not just for
organized workers. I am happy that our senior hon. Member, Shri Mistry, comparing

my face with him and says that both our faces are similar and familiar. 2T9eh)
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no way we are taking away the rights of workers. But, on the other hand, we are

strengthening and giving wages in a more transparent manner. [t is going to strengthen
his hard-earned wages. Hon. Members have mentioned that there 1s no increase in the
minimum wage in the last eleven years! This Government, led by Narendra Modiji,
has increased the minimum wages of the unskilled workers, agriculture workers, ‘C’
category workers, by 42 per cent. The wages of non-agricultural workers have also

been raised to T 350. . .(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete, please. ..(Inferruptions)... He

1s not yielding.

SHRI BANDARU DATTATREYA: The subject of ‘labour’ falls under the
Concurrent List. Many hon. Members have spoken here. | heard them very patiently.
Since the subject of ‘labour’ is under the Concurrent List, vou can very well
understand my limitations. Many advisories have been sent by my Ministry. T have
written many letters to the Chief Ministers and the Labour Ministers. A formal

mechanism for enforcement has to be built.

Our Government is serious about the Bonus (Amendment) Act also. This
Government, led by Narendra Modiji, has increased the bonus of workers from
T 3,500 to ¥ 7,000, Their coverage has also been increased from ¥ 10,000 to
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T 21,000, So, the minimum wages, the bonus and the maternity benefits have been
enhanced. The maternity leaves have been increased from 12 weeks to 26 weeks.

So, this 1s a very sensiive Government.

There are many other issues. But due to paucity of time, I would not like to go
into much detail. But, the labour sector, which is unorganized sector, constitutes 93
per cent of the workforce. There are approximately 40 crore such labourers. We are
all concerned about the construction workers. There are four crore and seventy lakh
construction workers in the country. Therefore, we have shifted them from informal
sector to formal sector. The registration of all the construction workers is going on
in the country. All the things have been planned. The agriculture workers and also
the bidi workers are being enrolled with the banks. Our Government is going to
take one more initiative because our hon. Prime Minister, Shri Narendra Modi, has
specifically said that our concern should be more on the social security of workers.
That is why, we are going to give a unique card to all the unorganized workers,
including the agricultural workers. This card will be a portable one and will serve as
identity card also. It will help the workers in availing all the social security benefits.
So, this is going to be a major change. We are going to give identity cards to all
the workers. We are also thinking to bring the skilled workers, Anganwadi workers,
Asha workers, mid-day meal workers into the social security network. Sir, there
are many other issues which have been put forth. Recently, during demonetisation
period, after this Ordinance has come, I, my Labour Ministry, took a review meeting,
After that, 1 ordered all my officials, the EPFO and the ESIC officers, to go to
all the States to talk with their respective State Governments. Sir, I am happy to
inform you that all my officers went to all the States to have a review meeting
with their respective State Governments. Now, we have started the work of opening
bank accounts. As far as camps are concerned, we have conducted 1,46,711 labour
camps, where bank accounts were opened. In EPFO and ESIC, 48,58,699 new bank
accounts have been opened during the demonetisation period. We did that because
I want my workers to get their wages through a transparent manner. That is why,
I am very happy to anncunce this. Sir, | went to Assam. One hon. lady Member
from Assam spoke on this Bill. All the officers went to the farms, where accounts
of all the tea plantation workers and of all the tea garden workers were registered.
When 1 was there, approximately, 1,80,000 farm workers and tea garden workers
were registered. That 1s why, Sir, [ feel that if the will is there, the Government can
do it. So, we need the cooperation of all the State Govemments. There are some
other initiatives that were also taken. Some of the Members mentioned about the
enforcement agencies. Shri Madhusudan Mistry mentioned about inspection and other
things. In this regard, Section 20 is there, according to which if anybody violates

the rule, definitely, he or she will be punishable with imprisonment for a term for
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one month, which may extend up to six months. So, the penal provision is there.
Even for the enforcement agencies, a new inspection scheme has come. Some other

time, [ will, definitely, take the opportumty and explain about that.

As regards the inspection of factories, under the Factories Act of 1948, an
appropriate officer under this Act can enforce this Act. So, I, once again, submit
to the august House that 1 have noted down whatever important 1ssues you have
mentioned. I have also noted down all your suggestions. If any necessary changes
are required, I will do that But the point is, it is a very simple thing. In Section
6, only two small additions have been made. This is going to fulfil the vision of
our Prime Minister and also of hon. late Dr. Baba Saheb Ambedkar who dedicated
his life for the workers' interest. At the same time, it will also fulfil the dreams of
our late Dattopant Thengadi whose entire life was also dedicated to the cause of
workers. So, I feel that if we pass this Payment of Wages (Amendment) Bill, it 1s
going to benefit the workers.

So, 1 once again request the hon. Members to pass this Bill and as had been case
in the Lok Sabha, irrespective of all parties, the Members wholeheartedly welcomed
and supported it. So, here also, I request you to pass this Bill wholeheartedly.

MR. DEPUTY CHAIRMAN: Thank you very much. ..(Interruptions)... No, no.
...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, just one thing. Out of most of the State
Governments which have created the ‘Construction Labour Welfare Fund’, five hundred
crore rupees are lying with the Gujarat Government alone. There are a number of
States which have this money lying with them which amounts to thousands of crores
of rupees, which has not been spent by those State Governments for the welfare
of the construction labourers who should get the benefit out of that. So, I request
the Minister to take this up especially for the welfare of the construction labour of

the entire country.
MR DEPUTY CHAIRMAN: Would vou like to react?
SHRI BANDARU DATTATREYA: Yes, Sir

MR. DEPUTY CHAIRMAN: Okay Consider it. Take it up with the State

(Fovernments.

SHRI BANDARU DATTATREYA: Sir, there 1s one clarnification which T will
make. As he says, not only Gujarat, in the entire country, the cess amount which

is collected by the respective State Governments is about ¥ 26,000 crores.
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MR. DEPUTY CHAIRMAN: You can take it up with the State Governments.
...(Interruptions)...

SHRI BANDARU DATTATREYA: The cess amount is with the State Governments.
The thing 1s, they spent only ¥ 5,690 crores. A PIL was filed in the Supreme
Court and the Supreme Court directed us to take it up. We are conducting regional
conferences. 1 had meetings with the Labour Ministers twice. We are very seriously
taking it with them by saying that there should be no misuse of the construction
workers” money and it should go to the workers’ benefit and workers’ welfare only.
We are going to all regional conferences. I am conducting six regional conferences
in the country. Last year also, I have conducted these conferences and this time
also I have already conducted two regional conferences. I will definitely see that it

should go to the workers.

MR. DEPUTY CHAIRMAN: Okay. He 1s at it. You can take it up with the
Chief Ministers also. Thank you.

Now, the question is,

That the Bill further to amend the Payment of Wages Act, 1936, as passed
by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill

Clauses 2 and 3 were added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill
SHRI BANDARU DATTATREYA: Sir, I move:
That the Bill, be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: See, yesterday, the discussion on the Motion of
Thanks on the President’s Address was not concluded. Now, one speaker was left
out. I am calling that one speaker, and, after that, the hon. Prime Minister will
reply. Now, Shri Anand Sharma.



